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New Delhi *this the ! sy of Decem,1995.

- HON'BE MRS R ,ADI3E Mam.a )
HON'BIE LR.I-\.W\VAJ.LI MA.iBm(T)
1) L.ANS 843/96

Vipin Kumar,

Scn of Sh-i Niranjan 51,
Lecturer Jat C‘)ll°g°
Lakhaot i,

Dist+ 3 Idndshsha? [(@):

2) __g No~ 2844/95

Km,loen, Pandlt

d/o Shei \Jlr:njan La] Sharmga,
Llectyrer et Jat Coll°q°

¢ Lakho*i -
v Distt Buland P‘ahv U2).

Km.Sarit 4 Sharma

B/> Shn; J.P.ahArma
R/o F-20, Pate ) Nagar-1,

"Harj Kishan

R/o Vlllage Lalgav-hl
Y O Lhha i,

Dlstt Bu landshahr (UP)

5) O.A.No 848/96

aJresh Kumar -t

R/o Villagew Lal'pur
fOST.S ik andrabad '
Distt, By landshafr» {(Up) *eveo Applic ants 0

(By Advoc ate; sm-; O.P.Khokhs )
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Versusg :

l. Union of iIndia through : T
the SE‘C‘retav-y’“ o
Ministry of Rersomnel, Public-Grievance
and Pension (Qepartment of Fersonnel &
Tr»aining),

North B.Lock
New De Ihi,

“b

2, Regional Director (N.R ),
St aff Se lection Commiss 1on,

Block No,12, CR Complex,
New Delhi - 110013 _ . esssRESpOndents &

(By Advoc ate s Sh-i 54X.Joseph } .

JUDGMENT -
BY HQ\!'Bfﬂ M’Rwoﬁ LADIGE PMLBQEC_&EQ V]

As all these CGAs involve common
question of law and fzct, they are being disposed
of by this common judgment. In all these QAs,
the spplicants are praying thst trnse o-adevs
be qusshed whereby their apnh.c ation for
admission to the Competitive Exanination for
recruitment to the post of Inspector of Central”

Exc ise, Income Tax etc.,1996, was held to be *

. not in >~der and incomplete,

2. Cn 2_6_'.4.9;6'_,, counsel for the applic ants
as Wéll‘as for the -espondents were heard on the
orayer for interim re lief seeking a direction to 3
the respondents to permit the aspplicants to appear

provisionally in.the s aid examingt ica which was

schﬁduﬁd *or 28,4,56, The Frayer fo or mterim

ve lief was rejected vide ou- deballed order

e
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d ated ?6. 40 960

3. As that date nad long since passed,
nothing would appean 1o survive in these OAs,
However, during hearing Shri Khokha asserted
that the Exam, Rules lay ing down that the date
of birth as recow=ded 1n the Matriculat ion/

Sec ondary Examination Cewtific ate or equivalent
certific ate would alone be xcepted by the
Staff Selection Commission as proof of age,
operated havshly because in many instances

these ‘cert.*_f’ip stes weve issued with cons iderable

delay. He also contended that these Rules were

aot being enforced uniformly, and 3a'leged that

one of the applicants be fore s whose candidatu-e

for the above examination had been e jected

in the Northern ™egion Exanination Centre on

the ground that he had not produced the Matriculation

Certific ate as proof of age but oaly the High
School Mark Sheet in which his date of birth,

" was recorded, was still able to ¥t entry for

the same examination at an examinat {on centre

in the Eastern Region,

4. Wit hout ouwse lves exprwessing any

finding on these assertions, we d ispose of

these DAs leaving it to the re'spondents to address
themse lves to these assertions in the light of
the law, the rules and the instv-uctiéns on the
subjeét;

.

5, These OAs stand disposed of xcordingly d.

No costs o
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~ 6. let acopy of this judgment be kept on

the files of each of the ab:)vementioned QAs ¢

e T T AN R

MEMBER( 3 ). MEMBER (A s

Jua/ \Q/Z\M

l{&
\
\n
|
f |
E
I
\

Centm\ Admm\stmtwe Tribuna
‘ Princ-pal Bc-qc
l New Dellui.
'l !,(
-~
\/
v




